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APPEARANCE : 
 

None for the Appellant 
Mr. S. Singh, Authorized Representative for the Respondent 
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HON’BLE MR. ASHOK JINDAL, MEMBER (JUDICIAL) 

HON’BLE MR. K. ANPAZHAKAN, MEMBER (TECHNICAL) 
 

FINAL ORDER NO.77531/2024 
 

Date of Hearing    : 12th  November 2024 
Date of Decision    :  12th November 2024 

PER ASHOK JINAL: 
 

When the matter was called, neither has anyone appeared on 

behalf of the Appellant nor has any request for adjournment been 

received from them. It is observed that even on the previous date of 

hearing, the appellant remained unrepresented. Therefore, it appears 

that the Appellant is not interested in pursuing their Appeal before the 

Tribunal. 
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2. In these circumstances, the Appeal is dismissed for non-

prosecution with liberty being granted to the appellant to pursue for 

reopening their case by way of application for restoration of Appeal.   

(Dictated and pronounced in the open court.) 

 

 Sd/-  

(Ashok Jindal)                                                                

 Member (Judicial) 
   

 Sd/-  

(K. Anpazhakan)                                                                

                                                                           Member (Technical)
  

Pooja 


